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* By order of the Government of Jammu and Kashmir'

sd/-
(M. Raju) lAS,

Commissioner/Secretary to the Government
Dared:l2.O4-2026No: GAD-MTG0RBIY 1253 12025 -09

to:

I . All Financial Commissioners (Additional Chief Secretaries)'

2. Additional Chief Secretary to the Hon'ble Chiel Minister'
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service
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time
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First
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I Grant oi
New License]
(JKEL- l2)
(G2c)

Wholesale
denatured spirit,
wholesale and/ or
retail/ possession
and use of
denatured spirit.

eputy Excis
ommlssroner,
xecutive

0 days Deputy Excise
Commissioner
Distilleries,
Jammu

Excise
Commissioner,
J&K

1 Grant of
New License
(JKEL-13)
(G2C)

Possession and

use of Absolute
Alcohol/
rectified spirit
/DNS
/SDS/MS/Plain
Spirit or any

other spirit or
alcohol for
lndustrial Use.

oeputy excisel
Commissioner,
F.xecutive

20 days Oeprty excit.l
Commissionerl
Distilleries, I

Jammu I

Excise
Commissioner,
J&K

-) c.-t od
New License
(JKEL- r4)
(G2C)

20 days puty Exci
omm lssloner

Distilleries.
ilrnnl u

Copv

Government of Jammu and Kashmir
General Administration Department

Civil Secretariat, J&K

Notificetion

Jemmu, the 02od of APril, 2026

s.o 86.- ln exercise of the powers conferred by section 4 read with section 8 ofthe Jammu

and Kashmir Public Servicer; Guarantee Act, 20 I I (Act No. IX of 201 I ), the Govemment

hereby notifies the following timelines and Designated officers/Appellate Autholitiesfor

the foito*ing services of Fiiance Department. The Checklist for services at S. No. I & 2

is annexed as Annexure A & B respectively:
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Possession and
use of Absolute
Alcohol/
reclified sPirit
/DNS/SDS/MSN
lain Spirit or any
other spirit or
alcohol for
Institutions/
Organizations

Deputy Excise
Commissioner,
executive

Excise
Commissioner,
J&K
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5

6
7

8
9

Director General of Police. J&K.
Atl Principal Secretaries to the Govemment'

Principat Secretar to Hon'ble Lieutenant Governor, J&K

Chief Electoral Olficer, J&K.
;int Secretary (JKL), Ministry of Home Affairs' Govemmenl of lndia'

10. Principal Resident Commissioner, J&K Govemment, New Delhi'

I L Chairperson, J&K Special Tribunal'

12. Direcior General, J&K lnstitute of Management, Public Administration &

Rural DeveloPment.
13. Secretary, J&K Public Service Commission'

I 4. All Heads of the Departments/Ir4anaging Directors'

15. All Deputy Commissioners.

16, Director Estates, Jammtr/Kashmir.

17. Director, Archives' Archaeology and Museums. J&K'
18. Director lnformation, J&K.
19. Secretary, J&K Board of Professional Entrance Examination (BOPEE)'

20. Director, Govemment Press, J&K.
2l . Secretary, J&K Services Selection Board'

22. OSD/Private Secretary to Hon'ble Deputy Chief Minister, J&K'

23. OSD/Private Secretary to Hon'ble Chief Minister, J&K'

24. Secretary, J&K Legislative Assembly'

25. State lnformatics Officer (SIO), NlC, J&K'
26. Private Secretary to Chief Secretary, J&K'
27. Private Secretaries to all Hon'ble Ministers, J&K'

i8. Priuut. Secretary to Commissioner/Secretary to the Govemment' General

Administration DePartment.

29. Private Secretary to Advisor to Hon'ble Chief Minister' J&K'

30. Order file/Stock fiie/Website' GAD.

All Commissioner/Secretaries to the Government

Divisional Commissioner' Jammu/Kashmir'

Under SecretarY to I

o),o1,)4 2-6
( Urv JKAS

mentove

"Hindi anrl Urdu versions shall follow"'



An cxure- to S.O. 86 of 2026 dated 02.04.2026

1. Date of Birth Proof

2. PAN Card

3. Aadhaar Card

4. Address Proof

5. Qualification Proo"

6. Certificate of lncorporation/Registration issued by the competent- 
nrittorityi Partnershii Deed duiy registered by the court ol law (if
applicable).

'7. Copy of proof of ownership/Rent Agreement/Lease Deed of the proposed

premises duly registered.

8. Blueprint ofthe proposed premises duly atlested/verifred by the concerned

9

officers (05 No's).

Building Permission Certificate/ Rent Deed/ Lease deed duly signed by sub-

registrar or any other competent Authority'

Details of Kind and Quantity of Spirit required per annum'

Source of purchase of SPirit.

GST Registration Certificate (If applicable/Any Other Document)'

Character Ce(ificate ol applicant (s)'

Medical Fitness Certificate of applicant (s)'

Affidavit duly attested by Judicial Magistrate to the effect whether the

uppti.*, has ever been convicted under the JK Excise ActA"lDPS Act or

any other Criminal Act of the state and Country'

Affidavit from the applicant to the effect that there is nothing outstanding

against him on account ofanear of Excise/State Taxes'

NbC from Additional Commissioner State Taxes Department

ieOrninlrtrution and Enforcement), Jammu in respect of Applicant/Firm'

10.

ll.
t2.
13.

14.

15.

16.

17.

Check List for Use & Wholesale Denatured Spirit



Check l-ist for U & Storas Denatured Soirit

I . Date of Birth Prool
2. PAN Card

3. Aadhaar Card

4. Address Proof

5. Qualification Proof

6. certificate of Incorporation/Registration issued by the competent Authoriry/

Partnership Deed duly registered by the court of law (ifapplicable)'

7. Copy of proof of ownership/Rent Agreement/Lease Deed of the proposed

premises duly registered.

S.Blueprintoftheproposedpremisesdulyattested/verifiedbytheconcemed

9

olficers (05 No's).

Building Permission Certificate/ Rent Deed/ Lease deed duly signed by sub-

registrar or any othe.' competent Authority.

Details of Kind and Quantity of Spirit required per annum'

Photograph ofthe ProPosed site.

Resolution of Board of Directors for Authorized Signatory'

GST Registration Certifi cate.

Permanent registration (EM-l & II) issued by Competent Authority'

License for Manufacturing issued by Competent Authority'

Drug license issues by Competent Authority (if applicable)'

Assessment of raw material by Competent Authority'

Character Certificate of applicant (s).

Medical Fitness Certificate of applicant (s).

Affidavit duly atte: ted by Judicial Magistrate to the eI}.ect whether the

applicant has ever been convicted under the J&K Excise AcI/NDPS Act or

any other Criminal Act of the State and Country'

Affidavit from the applicant to the effect that there is nothing outstanding

against him on account of arrear of Excise/State Taxes'

effidavit from the applicant to the effect that the firm has not procured any

alcohol/spirit from any source from manufacturing'

NOC from Additional Commissioner State Taxes Department

(Administration and Enforcement), Jammu in respect of Applicant'/Firm'

Consent to operate from J& K State Pollution Control Board (JI(PCB)'

10.

ll.
12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22

?1

24

Annexure-B to S.O. 86 of 2026 dated 02.04.2026
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